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 [  Shri  PLC.  Sethi  |

 India  and  the  Government  of  the  Republic
 of  Lebanon  for  the  avonlancs  of  double
 laxation  of  income  of  enterprises  operat-
 ing  aircraft,  [Plored  ie  Library,  See
 Ne,  LT—I376/6%]

 (i)  Acopy  ट्जएी  of  ihe  following  ‘Notifi¢as
 ons  under  sub-section  (3)  of  section
 W4  of  the  Ciokd  (Contre!)  Act,  [Gk  =

 4  til

 The  (छाए  Contoal  (identifiealind  of
 Customers)  Rules,  tov,  Published
 in  Notification  Wo,  के.  oOo.  2704  in
 Gazelle  of  Iodia,  dated  the  3rd
 July,  1968,
 The  Gold  Control  (Locenmsing  of
 Dealers;  Rules,  Tahy,  published  in
 otilcation  Mo,  5,  oO.  27  in
 Kiazetia  of  India,  dated  the  Jnd
 July,  1969,  (Places!  in  Library.
 लैल  Wo,  L7—377/64.)

 (ay  A  copy  of  the  Central  Lacie  «Tenth
 Amendment)  Rules,  1569,  published  in
 Notification  No.  G.  5.  हि.  I723  in
 Gazette  of  India,  dated  the  का  July,
 ie4,  ह  section  38  of  the  Central
 Excises  ond  Salt  Act,  1,  9  [PYaced!  in
 Library.  ह  LT  No.  1378/69.)

 (3)  Acopy  ofthe  Additional  Duty  Rules,
 Te,  published  in  Notilication  No,
 G.  s  ि  598  116  Gascette  of  India,  dayed
 the  Zod  July,  ie  uoder  section  PLA  of
 the  Indian  Tariil  Act,  1934,  |  Placed
 ia  Library.  See  ह  LT=2379/0%,]

 fh)  ह ज  copy  cach  of  the  fulloweng  Wonificu-
 tions  wader  section  11-18  पी  the  Customs
 “Act,  ‘162,  ४०5

 iit

 (ily

 (iti)

 क,  $  हि,  2355  cenglah  versian)
 aod  a  8.  BR.  0336  (Hindi  version)
 publihed  io  Gazette  of  India,  dated
 the  Trh  June,  फ्री  together  with
 an  explaoutery  oemoramdum.
 G.  5.  BR.  isel  published  in  Gazetie
 of  India,  dated  the  th  June,  i969
 fogether  with  an  explanatory
 memorandurn.
 OG,  $  BK.  W457  English  version
 and  a.  5.  BR.  148  (Hindi  version
 published  in  Gazette  of  India,  dated
 whe  ह 1 ल  June,  (969  together  will
 an  caplanaiery  memorandum,

 iv)  The  Project  Imports  (Registration
 of  Contract)  Ameodment  Regula-
 tions,  ‘196,  published  in  Nootilicaticn
 Mo.  G.  5.  क्,  587  (English  version)
 and  a.  S$.  BR,  I588  (Hindi  version)
 in  Gazette  of  India,  dated  the  ह;
 July,  P69,  together  with  on  expla.
 nalory  Memonindum.

 wy  G.  $  R.  bite  published  in  Gaels
 of  Todi,  dated  the  th  July,  i964
 jagelher  will  oan  explanatory
 menerandui,.

 ‘eo  9.  कं.  Deu  (Loghiah  Verb
 and  5.  BR.  Tht)  (Hinds  version
 Published  in  Garcme  of  India,  dated
 the  Wzth  July,  M69  together  with
 an  otxplanatory  =  =omemorandun

 |  “Placed  ह!  Lifraory.  लह  Ma.  LT
 ae  —

 7  Asupy  cach  of  the  fwihewing  Motilica-
 fren:  weed  under  the  Central  Excic
 Rules,  wre  (—

 qk  Go  &  हि.  272  (Hinds  version)
 published  in  Garette  of  India;  dated
 the  ह.  May.  §969  together  with  an
 eaplanalory  menordodum.

 ay  9  $  BR.  की  (Einglish  vero:
 and,  8.  हि,  034)  (Hindi  version)
 published  in  Gawette  of  India,  dated
 the  Sist  May,  [a  vogether  with
 an  explanatory  memorandum.

 wi)  Go  9.  प्  PE  (english  versinn)
 anal  Gh  &.  ्,  142  (Hindi  version)
 published  in  Garewe  of  India,  dated
 the  THth  dune,  I96¥  together  with
 ao  explanatory  memorandum,

 iv)  Gi.  Ls  है,  S83)  (English  version)
 and  (5.  Ss.  पि,  I584  (Hindi  version:
 published  in  Gazette  of  India  dared
 the  Sth  July,  He  together  with  an
 explandiory  menwrandum,  [Planed
 in  Library,  See  Mo.  LT—t38i/
 68.)

 “4  हब  brs.

 QUESTION  OF  FRIVILEGE  AGAINST
 “THE  INNDUSTAN  TIMES"  —Contd.
 SHRI  FP.  WENKATASUBBATAT

 (Nandyal):  Conmsciously  or  unconsciously
 you  have  given  ach  an  information  to  this
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 House  thal  you  would  have  refrained  from
 inentioniog  thar  facy  here.  Waving  men-
 tioned  fi,  iis  your  cen  business  wheller
 any  member  has  brought  any  pressure  on
 you  or  mo.  Having  brought  it  op  in  this
 Howse  we  are  selling  up  a  viry  bad  prece-
 dent  inuhis  macer,  To  would  only  request
 you  that  such  roferences  may  nod  be  made
 in  future,

 MR,  DEPUTY  -SPEARER  :  The  ques-
 tion  was  raised  and  Mr.  Masani  pointed  oul
 a  certain  semence  of  his  speech  where  in  fact
 some  sort  ofa  prestenre  was  iodecuded.  Ban
 when  a  friend,  even  in  a  friendly  manner,
 gives  me  some  threat...  (laterraprlans),

 Twill  noe  disclose  the  name.

 BHAI  BALRAIMADHOR  (South  Delhij:
 पीठ  ह)  know  who  said  it,  But  if  anyone
 ofus  has  said  it  to  you  in  ao  friendly  way
 that  there  is  a  feeling  that  perhaps  you  are
 favouring  more  a  pariicular  section  than
 another,  we  would  expect  you  to  take  it
 का पॉध्टि  proper  spirit  ond  wot  interpret  it  os
 a  threat.  If  anyone  comes  to  you  in  your
 chamber  and  says  such  a  thing,  [  do  mot
 think  vou  should  construe  it  as  intimidating
 vou,  That  way,  Pihink  nobody  will  here.
 after  come  and  talk  to  you.

 SHRI  SURENDRANATH  DWIVEDY  :
 May  |  appeal  to  you  fo  close  this  matter  क
 Otherwise,  it  may  lead  to  unnecessary  discus
 sI0nS  and  unpleasaniness.

 SHRI  CHENGALRAYA  NAIDU  ;  Now
 thal  you  howe  wold  dhe  House  aboud  it,  we
 wantto  Know  who  has  threatened  you  so
 thal  we  may  proaiecte  pou,  Otherwise,  if
 they  are  friendly,  you  should  not  have  told  us
 fil  if,  Te  wold  be  jue  like  a  dover’s
 quarrel  and  love  letters  being  placed  before
 the  Howse.

 SHRI  HEM  BARUA  (Mangaldui):  There
 should  be  an  end  to  this  dialogue  here  in
 the  House,  Dado  not  like  the  kee  Of  your
 disclosing  who  told  you  what  in  a  friendly
 wily  in  your  chumber,  as  you  have  said.
 Shri  Hukam  Singh,  when  he  was  the  Speaker
 also  dieciosed  a  cetiaim  matter  like  this.
 That  was  in  relation  to  me.  Since  then,
 I  have  stopped  going  to  the  Speaker's
 chamber  ot  oll,  [donot  lke  MPs  going
 your  chamber  and  whispering  things,  At
 the  same  time,  there  shoukl  be  an  ene!  a
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 this  sort  of  dialogue;  this  is  reducing  Parlia-
 ment  vo  a  farce.

 SHRI  RANDHIR  SINGH  (Rohtak;  :
 On  a  point  of  order,

 SHRI  RANGA  (Srikakulam)  :  |
 support  what  Shri  Mem  Harua  has  said.

 With  is  how  you  interpret  what  and
 how  members  talk  to  you  in  your  chamber,
 hereafter  no  one  will  got  your  charnher,

 SHRI  RANDHIR  SINGH  :
 of  priviere  (fanerenpelang’,

 On  a  point

 STATEMENT  RE  INDO-PAKISTAN
 TALKS  ON  EASTERN  RIVERS

 THE  MINISTER  OF  IRRIGATION
 AND  POWER  (DR.  ४,  L.  RAG):  I  lay  on
 the  Table  a  statereent  relating  wo  Secretary-
 level  Indo-Pakistam  talks  on  Eastern  Rivers
 held  at  New  Delhi  from  the  (4th  po  che  26th
 July  169,  [Placed in  library  बल्ह,  Mo.  LT—
 VaR 6o]

 RESIGNATION  OF  MEMBER,
 SHRI  a4,  Haat:

 MER.  DEPUTY-SPEAKER  :  I  have  in
 inform  the  House  hat  Shri  5.  &  Basi  elected
 from  Ferozepur,  Punjab,  has  reigned  his
 seat  in  dhe  Lok  Sabha  with  effect  from  2th
 July,  196,

 SOME  HOM.  MEMBERS  :  Why  ?
 MB,  DEPUTY-SPEARKER  :  MMe  has  been

 elected  to  the  state  Assembly,

 RE:  MOTION  FOR  ADMOURNMENT
 SHRI  HEM  BARUA  (Mangaldai):  |

 had  tabled  an  adjaurament  motion  on  the
 fast  by  primary  teachers  here,  |  would  like
 to  Know  whether  you  have  admitted  it.

 MEK.  DEPUTY-SPFAKPR
 gk  me  larer.

 2  Let  him

 DEMANDS  FoR  SUPPLEMENTARY
 ORANTS  (RAILWAYS),  G70,

 THE  MINISTER  OF  RAILWAYS  (Dr,
 RAM  SUBHAG  SINGH):  I  present  a
 uatement  showing  Supplementary  जिला.
 for  ाज़पाइ  11  respect  of  ihe  Budget  (Railways)
 for  )  6  TH,


